CENTRAL ADMJNISTRATIVE TRIBUNAL R o

o ALLAHABAD BENGH

s

. Rev:.ew Applicat:.on No, 10 of 1992

\

Ot:_i.‘gi'r‘ia-l .App_licatic,m‘n'_«li\l‘o. 2105 0f1939 L

.

- ‘Jagdlsh Ral Pun:.a R e ,.~:'—App1_§_cg‘r3t.'”r}:f.

Versus h

‘Union of -India ano; Ors. - o %e o' Respondents

\-'H'én 'b_‘.l_e: -N;r:. D;K. Agrawal, Member (j)

' (By Hon Mr. .K. Agrawal Méﬁnbe:,*‘(i)))

('i) U This Rev1ew Applicatlon filed Under ' \
L _59(;1;5_0;1 22 (3) (f) ‘of the Adm:mistratlve Tribunals |
Act 1985 is dlrected aaa:mst the Judgment and Drder

dated 2.12.1.99.!. passed in O.A Noo 2105 of 1989

'—‘Jagdlsh Rai Punia Vs. Un:.on of Indla and Others has

' come before me for declslon by Circulation. Lo

(2) - '. I have gone through ‘the- rev1ew

éppl-ication'. “The: st..bj ect matter of the clalm pe‘tltion

was. the transfer of the appllcant. He was posted as

_Supermtendent :m Electncal Branch Nerthem Rallway
Head quarter New Delhn.. He ‘was transferred 'to the .
. Elec’crlcal Repa:.r Work\-shop Northern Raz.lway, 7 ‘

| '-‘Dayabasti Delh:.. Thus there was chance of ’ i 3

'»‘_:Seat/Sectlon only.- The statmn of posting remained
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- unchenged. The transfer order was found to have been
jf];, :jv;; f S paesed in administrative expedlencya The grounds of
8 | | malafides were not found 1n order.i Thus hav1ng

3_jf..::1f‘ _—.,,; , lescussed the entire. facts, the appllcatlon was- dlsmissed

(3) : It has been urged now in the Bev1ew Appll—:

[

’oatlon that the Tribunal Ras erred and therefore thegiél

‘lx{ 7td T v'order dated 2. 12 1991 be recalled and reviewed.-;_-}
'5‘;;y<3. qﬂk; T “f, : (4) f[ A review of . ‘an order oan only be made for
' o - R correctlon of a- patent error of fact or law Wthh
. B 7 stares one 1n the—face without any elaborate arguments
”, r' L . being needed for.establishing it. Thus the scope for

o ;,Lfﬁ o “w.af'reﬁieW'is limited.;f‘ni, S
(5) - I‘am'ofkfhe,opinion that there'is'noféetenta
exror of fact or law and the' original apblicaiibn' was

~ "dlsmissed after discu551on of the facts and the matter

| on the subject. Therefore 1n my oplnlon,,the Revxew
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o _'-ApplicatlonLieeﬂw&rmaea%aéeebta \Itzls~accordingly.
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